IN THE CENTRAL ADMIN ISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

O.A.No, 57/97 Dage of Order s 11,9,98

BETWEEN 3

S.T.V.M,Gupta .+ Applicant,

AND

1, The Secretary, Depastment of
Telecom (representing Union of India)
Sanchar Bhavan, 20, Ashoka Road,
NewDelhi,

2.. The Chief General Wanager, Telecom,
A,P.Circle, Hyderabad,

3, The General Manager,

Telecom District, :
«. Respondents,

Visakhapatnam,
Counsel for the Applicant: ' ee Mr N, ,R.Srinivasan
Ny
Counsel for the Respondents oo Mr.,V.,Vinod Kumar
CORAM :

HON'BIE SHRI R, RANGARAJAN ; MEMBER (ADMV,)

HON'BLE SHRI B,S., JAI PARAMESHWAR : MEMBER (JUDL,)

X As per Hon'ble Shri R.,Rangarajan, Member (Admn,) X

Mr.N.R.Srinivasan; leamed counsel for jthe
applicant and Mr,V.Vinod Kumar, leammed standing counsel

for the respondents,

O >




. 3. When the OA was taken up for hearing the leam

* o 2 L

2. This OA is filed for the following reliefg s-

(1) To declare that the provision in Col,12 of

the

Schedule to the Recruitment -Rules of Sr,TOAs, 1996 (Annexure A-9)

’

providing for tgansfer to officials in OTBP/BCR Scaljs to the

restructured post of Sr.Telecom Operating Assistant

rel

carrying a scale of Rs,1320-2040 is arbitrary and unconstitutional

and therefore illegal and consequently to direct the
not tolappoint officials in OTBP/BCR scales to the re
cadre of S5r,TOA, Gr,I on transfer,

(2) Consequently to declare that the reversion
applicants herein from.their officiéting posts of Sr,
to their basic cadre i,e,, Telecom Operating Assistan
not warranted in the circumstances of the case and th

case the circumstances of the case and that in any ca

retrospective reversion made order Annexure A-12 dt,

respondents

structured

of the
TOA,Gr, I

t, Gr,I is

at in any

Se the L =

13,11,96

of the third res;ondeht is arbitrary and illegal being violatiwve

of the princéple of equal pay of equal.wofk and there
valid,

for the applicamt himself producéd a copy of the.DOT,
lefter ﬁo.15-6—96—TE.II dated 23.12.97 and submit;ed
prayer has already been complied withLFﬁe departﬂent
Hence -the OA has become infructuous, He submitséthat

v

orders of the consequential benefits had also be?n is

but he is yet to receive the same, !
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fore not

ed counsel
New Deihi
that the
themselves,
the

sued




. |
4, In view of the above Submission of the learned

counsel for the applicant, the OA has been disposed of

as infructuous, No costs,

( B.S. JAI-PARAMESHWAR ) ( R.RANGARAJAN

)
— Member {(Judl,) - ~ Member (Adm,)

|
Dated : 1lth September, 1998 '

{Dictated in Open Court)
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0A,57/97
" Copy to:i- o -
1? The S8cretary, Department of Talacom, Sanchar Bhavyan,
. 20, Asheka Road, Nev Dalhi. |
2. The Chief General Manager, Telscom, A.P.Circls, H+darsbad.
The Gensral Manager, Telecom District, Wisakhapatnam.
4." One cepy ts Hr.N;R;Sriniwsan;' Advocata, CAT., Hyd.
5: Oné cepy to “'re V.Vined Kumar, Addl.CGSC., CAT., Hyd.
6. DOne capy to D.Ri(A), CAT., Hyd. - |
7. - One duplicate capy. -
rr
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IN THE CENTRML ADMIMISTRATIVE TRIDUNAL
HYDERAGED CEIWNCH HYDERASAD

THE HCH'ZLE SHRE R.IANGARAIAN : M(A)
F\JND

. THE HON'CLE SHRI B6.5.JA1 PAR.MESHAR
m(3) -

DATED: | Ll lequ%

R0 R/ JUDGMENT

in

L3

~ oy
C.A NG,

_ADMITTED AND IHTERIM DIRECTIONS
IS5UED
ALLOVED

DISPiSED ZF WITH DIRECTISHS

DISMISSED
DISMISSTD AS WIHDZAWN .
DISMISSED FUR DEFAULT

RDERED/RZJIECTZD ¢

el

NG URDER-AS T2 LO3TS
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